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THE JAMMU AND KASHMIR DISTURBED AREAS ACT. 1992. 

(Prcsitlcnt's Act No. 4 of 1992). 
* 

[Enacfed by llze Pwsidc/z/ 012 17/11 .h~[): 1992 umtd pzrblislted in the Jarlzrlt~i 
and Kaslzrlzir Govt. (;uzelrc. (luted 17tlt JLL(V, 19921. 

An Act to provitle for better ~)ro.c.ision for the sul)pression of tiisorder 
and fgr the restoration ant1 maititcn;rnce of j)ublic order in tlisturbed 
areas in Jammu anti Kushmir. 

I Enactcd b\ the President in lllc Forty-lllird !car of tllc Rcyubl~c of 111d1a. 

In e~crcisc of the po\\ers confcrrcd b! sccrlon 3 of tlic Jammil and Kashmir 
State Legislature (Dclcgation of Po\\crs). Acl 1992. (2 1 of 1902) tlre Prcsident 
is pleascd to cnact as follo\\s -- 

I .  Sltorf title, cxlenl und conzri~~tlcsizcnl.--(I) Tlus Act mav be called 
the Janimu and Kashmir D~sturbcd Arcas Act. 1992. 

I ( 2 )  It estends to the \vholc of thc Statc of Jammu and Kaslimir. 

(3) I1 shall come into rorcc a1 oncc. I 
2. Definition.--(l) In this Act. "d~sturbcd :~rc:l" mcans a n  arca \rhich 

is for the time bcing declarcd b\ notiricalion undcr sectlon 3 to be a 
disturbed area. 

( 2 )  All other words and cuprcsyons used licrcin and not dcfincd. but 
defined in any other law for tlic tlmc bcing in force in the Statc of 
Jamniu and Kashmir. shall have tlic mcaning respcctivel!, assigned to thcni 
in such law. 

3. Powers to  declare areas ro be dlsflrrberl urcu.~. --The Slalc Got crnmcnl 
may, by notification In tlic OTfic~nl Gn/cttc. dcclarc tlial tile wllole or any 
part of an! disulcr of Jammu and Kasl~m~r as ma! bc spcc~f~cd in the 
nlot~fication. 1s a d~sturbcd arc;) 

1. Powers lo fire 1 ~ 1 ~ 0 1 ~  13~13011 co~~truve~zi~zg C ~ I ~ U ~ I I  orders.--In a 
"disturbed area". an! Magistrnrc or Policc Officcr no1 below the rank of 
Sub-Inspector or Head Congable In case of thc Armed Branch of the Police 
may, if he is of opinion that i t  is neccssal? so to do for the niaintenance 
of public order; after giving such duc \\arning. as he may consider 
necessary, fire upon, or otherwise usc force, o ren  to the causing of death, 
against ally person who is ind~~lging 111 any act ~vh~cl l  may result in 
serious breach of public orper or IS acting In contravention of any law 



or order for the tiiiie bcing in forcc. prohibiting the assembly of five or 
more persons or the carlying of veapons or of things capable of being 
used as weapons or of firc arms. ammunition or esplosive substances. 

5 .  Powers ro destroy on,n dlfn~p,  fbt?@ed ~osi t ior~s,  ere.--In a "disturbed 
area" any Magistrate or Police Officer not belo\it the rank of a Sub-Inspector 
may, if he is of opinion that it is necessary so to do. destroy any arms 
dump, prcparcd or fonificd position or slicller fro111 which armed attacks 
arc niadc or are likely to bc niadc or are attcmptcd lo be made or any 

- structure uscd a training canip for armcd volunteers or utilised as a hideout 
by armed gangcs or absconders \vanlcd for any offcncc. 

6 .  Profecfion of person acting ~utder sectiorts 4 urtd .%--NO suit, 
prosecutlon. or other legal proceedings shall be instituted except with the 
prcvious sanction of the Statc Government against any person in respect of 
anything done or pi~rporting to be done in eserclse of the powers conferred 
by sections 4 and 5. 

7. Repeul arid sai~ittgs Gor~er~tor's Act No. XII of 1990.--(I) Thc 
Janimu and Kashmir Disturbed Arcas Act. 1990 is hcreby repealed. 

(2) Not\\ithstanding suctl repeal. anyhing done or any action takcn under 
the JA~ii~nu and Kaslimir Dislnrbcd Arcas Acl. 1990 (Go\,crnor's Act No. 
XI1 of 1990) sliall bc decn\cd to have bccn done or taken under the 
corresponding provision of this Act. 




